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APPEAL UNDER SECTION 37 OF ARBITRATION AND CONCILIATION
ACT 1996 No. - 49 of 2023

Bodhisatva Charitable Trust Barabanki through

Auth. Representative Mr. Ramesh Kumar Mishra Appellant(s)
Versus

Ram Pratap Singh

..... Respondent(s)

Counsel for Appellant(s) . Ashok Kumar Singh, Mudit Agarwal
for Mrityunjay Pratap Singh, Radhika
Singh

Counsel for Respondent(s) : Utkarsh Srivastava, Manish Mehrotra

Chief Justice's Court

HON'BLE ARUN BHANSALI, CHIEF JUSTICE
HON'BLE JASPREET SINGH, J.

1. It is stated by counsel for the appellant that on account of subsequent
developments, the present appeal, which arises out of an order passed
under Section 9 of Arbitration and Conciliation Act, 1996, has been
rendered infructuous.

2. In view of the submissions made, the appeal is dismissed as having
become infructuous.

(Jaspreet Singh,J.) (Arun Bhansali,CJ.)
February 20, 2026

Harshita/P.Sri.

High Court of Judicature at Allahabad,

Lucknow Bench
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